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I. the Chairman of tbe Committee OR Private Members' Bills and RCIOIutioal. 
bavilll been authorised by tbc Committee to prescnt the Report on tbeir bebalf. 
present this Twcnty-sixtb Report. 

2. The Committee met OR 6 December, 1993 for-
I. Examination of the followina Conatitution (Amendmeat) Billa under 

Rule 294(1) (a) of the Rules of Proccdure:-
(1) The Constitution (Amendment) Bill. 1993 (Amendmenr of anide 

172. etc.) by Shri Mohan Sinah. 
(2) The Constitution (Amendment) Bill. 1993 (lnscnion of new anide 

1M) by Shri Sycd Shahabuddin. 

(3) The Constitution (Amendment) Bill. 1993 (lnscnion of new anide 
2BA. ele.) by Shri Sycd Shahabuddin. 

(4) The Constitution (Amendment) Bill. 1993 (Sub$t;IuriOn of new 
Ufick for anick 285) by Shri Chitta Buu. 

(5) The Constitution (Amendment) Bill. 1993 (AmelJdment of ScVCIJtb 
Schedule) by Shri Chitta B~u. 

(6) The Constitution (Amendment) Bill. 1993 (Amendment of anide 19) 
by Shri RaD1CSh Chennithili. 

II. CiassiflClltion and allocation of time for discuuion of Billa 
(vide Appendix) under c1IUSC1 (b) and (c:) of Rule 294(1) of the Rules of 
Proc:cdure. 

Ill. Rccoasidcration of dauifatioa of the HiP Court at Bombay 
(EIIablilluncnt of a permaneat Bench at Kolhapur) Bill, 1993 by 
Shri Udayliapao Gaikwad. 

IV. AIIoc:ation of time under Rule 294(1) (c) of tbe Rules of Proc:cdurc to the 
RCIOIutions It item NOI. 2 and 3 set down in tbe List of Businaa for 
Friday. 10 December, 1993. 

EzluniNuion 01 COlISlillIIion (AmendlMlll) BiIlI 
3. The CoaImittee c:oalidcred the Bills and arrived It the followina findin .. u 

a rauh of their e.amination of tbc BiIII:-
F'Nbtp DI • CtHrtmInH 

(1) The Coastitution (AJIPCIIdmcnt) BW. 1993 (AlDCIIdIDelJt 01 8ltide 112. 
etc.) by Sbri Mobu Siap. 

TIle BiD leeks to UICDd tile Coattitutioll witb • view to proYidina tbat the 
LqiMIiw ~mbly of I Slate .... DOt be diIIoIYed before the e.piry of its 
fuD term of 1M yeas. . 

After ----I die BiD .. ...c ...... the CoaaaUttee pOIIpoaCd furIIIcr 
a.wiHnlioa dIcreof to tllcir IICSI siuiaJ. 
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(2) 1llc Constitution (Amendment) Bill. 1993 (ltllertion of new artide 
J6A) by Shri Sycd Shab.abuddin. 

The Bill seeks to insert a new artiele 16A in the Constitution with a view to 
providiR, that every adult citizen shaD have the right to work and to adequate 
means of livelihood in accordance with his education. skiD and experience. It 
further provides that any citizen who is not provided with employment and who 
bas no adequate means of livelihood shall be entitled to financial relicf. 

After colUlidcrins all aspects of the Bill. the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

(3) The Constitution (Amendment) Bill. 1993 (lnscnion of new snide 28A. 
"'C.) by Shri Syed Shahabuddin. 

The Bill secks to amend the Constitution with a view to providing free and 
CQm'pulsory primary education to every child with his mother tongue 85 the 
medium of ilUltruction. 

After considering all aspects of the Bill. the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

(4) nle Constitution (Amendment) Bill. 1993 (Substitution of new anide 
for anick 285) by Shri Chitta Basu. 

The Bill seeks to substitute 8 new article for article 28S of the Constitution 
with a view to empowering the Parliament to make a law authorising any State 
or local authority within that State to levy any tax on any property of the Union 
which at prescnt is exempted from taxation by a State. 

After considering all aspects of the Bill. the Committee recommend that the 
member may be permitted to move for leavc to introduce the Bill. 

(S) The Constitution (Amendment) Bill. 1993 (Amendment of Seventh 
Schedule) by Shri Chitta Basu. 

The Bill seeks to amend the Seventh Schedule to the Constitution with a view 
to bringing "Education" in the State List from the Concurrent List. 

After considering all aspects of the Bill. the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

(6) The Constitution (Amendment) Bill. 1993 (Amendment of snide 19) 
by Shri Ramesh Chennithala. 

The Bill seeks to amend article 19 of the Constitution with a veiw to 
empowering the State to impose reasonable restrictions on the fundamental right 
to (orm associations or unions in the interest of secularism. 

After coD.'iidering all aspects of the Bill. the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

CltUlirlCG,ion Gnd GllocG,ion of 'im~ '0 Bi/h 
4. The Committee then considered cllWiflCltion and aUocation of time to six 

Bills specified in the Appendix. 

S. After consicicring an aspeets of the Bills. the Committee recommend that 
the foUowin, Bills be placed in category 'A':-

(1) The Widows and Destitute Women (Financial Asaiatancc and Welfare) 
Bill. 1993 by Shri Venkateswara D. RIO. 

(2) The Reservation of Po.u in Scrviccs aad Sea .. iD Educatioaal .... itutioal 
(eM' People ........ eo EoonoasicdJ 8eckwanI ........ Billa. 1993 by 
Shri Vcnkateswara D. RIO. 
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(3) The Citizens (Provision of Compulsory Housing) Bill, 1993 by Shr; Bolla 
BuUi Ramaiah, 

(4) The Curtailment of Expenditure on Marriages Bill, 1993 by Shri Bolla 
Bulli Ramaiah, 

(5) The Price Control Bill, 1993 by Shri Mohan Singh, 
Thc Committee further recommend that the remaining Bill be placed in 

category 'B', The Committee recommend allocation of time for each of the Bills 
as shown in column 5 of the Appendix, 

R«onsidrrtlt;on of th~ citlSsi/ictllio" of tI Bill 
6, The Committee then considered the requcst of Shri Udaysingrao Gaikwad 

to reconsider their earlier recommendation giving category 'B' ("idr Twenty-
second Report) to his Bill, namely, the High Court at Bombay (Establishment 
of a Permanent Bench at Kolhapur) Bill, 1993 and place it in category 'A', 

7, On reconsideration. the Committee recommend that the Bill may be placed 
in category 'A', 

A//oclltio" of lim~ 10 Rrso/ulio"s 
8, The Committee recommend allocation of time to resolutions as follows:-
(l) Resolution by Dr. Asim Bala regarding exploralion of oil and gas in 

easlem region. 2 hours 
(2) Resolution by Dr. G.t. Kanaujia regarding appointmenl of 2 hours 

Lokpal. 
R~commr"dlltions 

9. The Committee recommend thal-
(i) Sarvashri Sycd Shahabuddin. China Basu and Ramesh Chennilhala be 

permitted to movc for leave to introduce their Constitution (Amend· 
ment) Bilb; 

(ii) the clas.'iification and allocation of time to Bills by the Committee, as 
shown in the Appendix, be agreed to by the House; 

(iii) the reclassification of the Bill, as shown in paragraph 7 above, be 
agreed to by the House; and 

(iv) Ihe aliocation of lime to resolutions, as shown in paragraph 8 above, 
be agreed to by the House. 

NEWDEUII; 

December 6, 1993 

Alfahayana 15, 1915 (Salta) 

S. MALLIKARJUNAIAH, 
CluJi",""" 

Commin« 0#1 Prilflltr Mrmbrrr' 
BillI ad Raolutioll6. 



APPENDIX 

SI. N ... of the BiU ad the BW Catcpy TIme 
No. member-iDoebarae No. recom- rec0m-

mended mendc:d 

1. 1be widows and Destitute Women 2 of 1993 A 2 IIoun 
(F'mancial Allislance and Welfare) 
Bill. 1993 by Shri Venbtelwara D. 
bo. 

2. The Reservation of POiII in Ser- 10 of 1993 A. 2 houn 
vicca and Seall in Educational 
I .... itutiona for People Belon,;", to 
Economically Backward Areu Bill. 
1993 by Shri Vcnkatelwara D. Rao. 

3. The Citizens (Proyision of Com- 53 of 1993 
pulaory HoUlin,) Bill, 1993 by 
Shri Bolla Bulli Ramaiah. 

... The Curtailment of Expenditure on 51 of 1993 
Marria,CI Bill. 1993 by Shri Bolla 
Bulli Ramaiah. 

5. The Merchant Sbippin, (Amend- 92 of 1993 
menl) Bill. 1993 (A,"~"tl,"~", 0/ 
,~ctio.. 21, ~IC.) by Shri Arjun 
Charan Sethi. 

6. The Priec Control Bill. 1993 by 86 of 1993 
Shri Mohan Sin,h. 

A 2 hours 

A 2 hours 

B 2 houn 

2 hours 




